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CENTRAL AIMINISTRATIVE.- TRIBUNAL,PRINCIPAL BENCH,

o NEW IELHI.
0'.\.3\:Nc_>.'389‘of 1988 " Date of Decisions 6.7.93.
Sudesh Raj Maheswari seeccce.... e ees.Potitioner,

Versus

Uniolnl of India & Othe2rS ceeerevccces . « «R2spondents.,

None appeared for'the: parties,
€ORAM: |
k ' Hon'ble Mr.Justice V.“S.Mal imath, Chainpuan,
Hon’ble Mr.S. R.Adige, Member(A)
- JUD@SENT(ORAL)
(By Hon’ble Mr,Justice V.S.Malimath,Chaiman)
& . ‘ o _I'-l;”is"ﬁah very old matter. We have pémsed the

records and we ‘d13pose of the case on merit.

2, From ,ﬁhe records and pleading?’in this
case it 1s quite clear that the petitioner was -
‘app-oim;gc___i,as“anneg_a; Assistant on deputation basis
for a Vs,pgciﬁi_,ed period under Delhi Administration.
',I‘hheﬁperi_qil was further _extendedQ When his deputation
p°riod was about toe xpire; he approached this
Tribunal for a direction to treat h:Lm as appointed on
regular baSlS as Lpgal Asgistant and in the altemativ
to transfer him to some other vacant post of the Legal
. Assistant under the same a&ninistration and for other
inddental and consequential reliefs, It is clear
from the records that the petitioner was appointed
for a specified period onmdepﬁtation basis as a
Legal, .Ass‘:,l stant, | _dn_:ie;cpi._;:y:ﬁof_ .period of deputation, s
deputationist camnot claim a right to regularise-the
service in the depa rtment in which he has gone on
_deputstion, The questlon of his being transferred to

Wnoi_:her vacant post under the same administration dees
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Aot arise. Accordingly, this application is dismissed,

No costs. |
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(5. R./sz; GE) (V.S JMALIMATH)
MEMBER (A) CHAIRMN .

(119)

8071993




